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ProPosal to expand Rourkela steel 
Plant 

2-141. SHRI CHINTAMANI JENA: 
Will the Minister of STEEL AND 
MINES be pleased to state: 

19 LS-3. 

(a) is there allY proposal for .... 
pansion of Rourkela steal Plant and 
establishing any ancillary industries 
therein; and 

(b) if so, the total investment on 
that account and the employment .P0-
tentialities therein and the year of 
implementation? 

THE MINISTER OF COMltIERCE 
AND C!VIL SUPPLIES AND S'l'EEL 
AND MINES (SHRI P.RANAB 
MUKHERJEE): (a) There is no pro-
posal for the expansion of the &ur-
kela Steel Plant, under consideration 
of the Government. The ancillary in-
dustries near the Steel plants are also 
not established by the Central Gov-
ernment but by entrepreneurd, al-
though their establishment and gr&wth 
is encouraged by the Public Sector 
Steel Plants. 

(It» Does not arise. 

Levy of Export Duty on Fish Meal 
2142. SHRI G. M. BANATWALLA: 

Will the Minister of FIN ANCE be 
pleased to state: 

(a) whether it is a fact that the 
Collector of Appealt3, Bombay, gave 
clear orders, in one case of exports of 
fish meal, that there is nO export duty 
of Rs. 125/- per tonne leviable on 
fish meal; 

(b) whether in SPIte of such clear 
Ordel'\3 the CollectOr of Customs are , 
collecting export duty as stated above, 
thereby causing financial blockage of 
exports and unnecessary appeals; and 

( c) if so, the stepl3 taken or propos-
ed to be taken by Government to en-
sure that Collectors of Customs aet 
in accordance with the orders ot the 
Collector of Appeals.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) Yes, 
Sir. 

(b) and (c) The question of whe-
ther an annulment or modification of 
the said decision of the Appellate 
Collector should be sought for, unlier 




